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The Goa (Absorbed Employees) (Amendment) Act, 1988

{Goa Act No. 3 of 1989) [25-2-1989]
AN
ACT
to amend the Goa, Daman and Diu (Absorbed Emp!ayees) Act, 1965.

Be it enacted by the Legisiative Assembly of Goa in the Thlrty—nmth Year of the’
Republlc of India as follows:- .

"1. Short title and commencemerit.— (1) This Aet may be callcd the Goa (Absotbed
Binployees) (Arnendmcnt) Aet, 1988,

- _ (2) It shall come into force 4t orice.

2. Amendment of section 2.— In section 2 of the Goa, Daman and Diu (Absotbed
Employees) Act, 1965 (Centra] Act 50 of 1965) (hereinafter referred to as the “prmc1pal
Act”) after clause (b), the followifig clause shal} be insetted, namely:-

i‘.(c) “Goveriimignt” rieans the Goveriiment of Goa”.

3. Amendnient of section 3.— In section 3 of the principal Act —

(i) in sub-section (1), after the words “Cent_ral Govemment”, the words “or the
Government” shall be inserted; '

(i) in '(;'lathe (b), aftet the words “Union feﬁ'_itory of Goa, Damar and Diii*, the
*‘words “or the State of Goa” shall be inserted; '

(iii) in $ub-section (3)—

(a) after the worcjs “House of Parliament”, the words “or the State Legisla-
ture as the case'may be” sl_la]l be inserted;

(b) after the words “both .Houses“ wherever they occur, the words “or the
State Legislature as the case may be” shall be inserted.

Published in the Official Gazette, Series I, No. 51 dated-23-3-1989. The Act came into force
on 25-2-1989,






